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NOTICE
Tata Elxsi Limited

respect thereaf,
Name(s) of the Holder | Folio No. | Distinctive No.(s) |No. of Shares
from to

Mame(s) of the Claimant:
Swatl Ghosh

FORM A
PUBLIC ANNOUNCEMENT

(Regwlation 14 of the Insohvency and Bankruptcy Board of India
(Wpdurttary Liguidation Process) Regulations, 2017)

FOR THE ATTEMTION OF THE STAKEHOLDERS OF
RIGHTFI TECHNOLDGIES PRIVATE LIMITED
B RELEVANT PARTICULARS
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1 or misleading proofs of clalmshalia
Date:- 23,12 72025 Pramod Srikari
Place: Bengalura Liguidator
IBEBI Reg, No.:- IBEI/IFA-00L/IP-P-02286,/2021-2022 /13674
Form No. URC-2
Advertisement giving notice about registration
under Part | of Chapter XXI

[Pursuant to Section 374(b) of the Companies

Act, 2013 and Rule 4(1) of the companies
(Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of Section 366 of the
Companies Act, 2013, an application has been made to the Registrar at Central
Registration Centre (CRC), Indian Institute of Corporate Affairs (IICA), Plot No. 6, 7, 8,
Sector 5, IMT Manesar, District Gurgaon (Haryana), Pin Code-122050, that Mahaan
Realty Developers LLP a Limited Liability Partnership firm may be registered under

Part | of Chapter XXI of the Companies Act 2013, as a company limited by shares. - I
2. The principal objects of the company are as follows:

(i) To acquire by purchase or otherwise (including joint Development and Joint venture)
plot or plots of land, develop, build houses, housing flats, shops, hospital buildings,
roadways for township, water tank, reservoirs, drainage and sewage work, water
distribution and filtration systems for housing project, offices, accommodation,
facilities for recreation and public utilities or similar other facilities.

(i) To lay out, develop, construct, build, erect, demolish, re-erect, alter, repair, remodel,
or do any other work in connection with any building or buildings scheme or any other
structural work of any kind whatsoever and for such purpose to prepare estimates,
designs, plans, specification or models and such other or any act that may be
requisite therefore.

(iii) To purchase, mortgage, acquire, take on lease, or in exchange or in any other lawful
manner in any area, land, building, structures and to turn the same into account,

develop the same and lease, sell or dispose of or maintain the same and to build

markets or other buildings or conveniences thereon and to equip the same or any

part thereof with all or any amenities or conveniences and to deal with the same in

any manner whatsoever. _ B
i o T LT T e — “-.:...

3. Acopy of the draft memorandum and articles of association of the proposed company swnal en et Anaiin sl e i : TV romrmrycirarsbed LKA ey
may be inspected at the office at No.2, Sai Sanjeevini L/O, Munnekollala, Marathahalli now Nsciped shares . Tata Steel’s rating OPPOTIUTITY W Whaie
Colony, Bangalore 560 037

WA W R T e

4. Notice is hereby given that any person objecting to this application may communicate
their objection in writing to the Registrar at Central Registration Centre (CRC), Indian \
Institute of Corporate Affairs (IICA), Plot No. 6, 7, 8, Sector 5, IMT Manesar, District
Gurgaon (Haryana), Pin code -122050, within twenty-one days from the date of
publication of this notice, with a copy to the company at ts registered office. :
1 P Sl b R m m

For and on behalf of Mahaan Realty Developers LLP et TR L LTI B PRV SN PN S A, S alistie, Gmbiheliein, SUSamis, meRptis i, Poenl 0 ileli. b e Skl s et fihg
Date: 22-12-2025 Sunil Kumar Reddy L C P Sree Saran Alluru : L 8 PRA B B, LA, MY W TIAAR & 304V bt e FLATI S & (TS 6L FASHE SRR SR N1 S SRS B FLIE & SSe S AR A A AP e 80 1 S AE YN BRI SR B

Place: Bangalore Designated Partner Designated Partner

Branch Ofli J : nd Floor | Frh_';llnt'.‘-;_:' | i d. Hassan

karnziaksa 12

NOTICE UNDER SECTIOM 13{2) OF THE SECURITIZATION AND RECOMSTRUCTION OF FINANCIAL ASSETS AMD

EMFORCEMENT OF SECURITY INTEREST ACT, 2002: Mofice Is Hareliy Given That The Following Borrowar's Who Have

Availed Loan From India Shelter Finance Corporation Lid. (istcl) Have Failed To Pay Equated Monhly Instafimenits {emis) O

Thair Loan To Isfcl &nd That Thair Loan Account Has Been Classified As Mon-performing  Assel As Per The Guidelines

Issued By Mational Housing Bank, The Borowsr{s] Have d Security OF The Immovable Propertes To Isfcl, Tha

Dedails OFWhich Are Describeed Horein Baelow, Thae Dels i The Loan And The Amounis Cuisianding And Payable By The

Borrower (s Tolsfcl As On Date Are Also Indicated Hore Bélow, The Borrower| 5] A% Wall As The Public In Geners AreHeraby

informed Thai The Lindersgred Being The Authorised Officer OF Isfel, The Secured Credilor Has Initiated Action Sgaing

The Fallowing Barrowens) Under The Provision OF The Secun@zation And Reconsfruation O Financial Asset dnd

Enforcement Of Securily Interast Act 2002 And Issued Molice Under This Act Details Mentoned Below If The Following

Bormrewer|s] Fall To Repay The Outslanding Dues Indicated Againad Their Kames Wishin G0{sixty] Days OF The Naobis

Underaignad Wil Exercise Any One Or More Of The Powers Conferred On The Secured Credibor Under Sub-section (4) Of

The Section-13 0f The Sarfaas] Act Including The Power To Take ThePosssselon And Sell The Same. The Publicin Genearal

I Adviced Not To Diesl With Propesties Describad Heraln Bealow

Name of the Borrower(s) NPA Datel | Demand Description of secured

| Guarantorflagalbhainlegal Demand Hofice Date Asgel|s)
representative, Loan Motice Date and Amount (immovable properties)
acocounl mo,

{ |Mr.! Kra. Parvathi, Mr! Mrs. LLEg po= | 10-Dec-2020 s 1336817 ! s and parcal o PID WO,
Sanjay S H, Mo 10 (U 1 ieh | 1516 i) Katha Mo
Sabbanahalli "."illa-gE.Te-rar"-.-a, -Lac irt 3 i H3, M g Ekanahalil i

Taluk g enty O Silkage, Malall GP. Holenaraszipura
' 3 20 0 Fmiby | 35 Cith Taluk, Hassan rict, Hassan,
A (loan Account No.J 2025 logethe: i ka-3 0. 5T3Z20
HLHSCHLONSORDOOSOTOT08/! wWha i cost i il nrth-Py
AP-1016540T) 18 date of the payma IrCpETty, -privat erhy,

Puthon sed CHficar
Incka Bhalter Finance Corporation Lid

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-21. Ph.:(022)

6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

Branch Address: Authum investment & infrastructure limited No 39 FKK Towers 2nd Floor, 30th

Cross road Tilak Nagar,Bannerghatta Road,Bangalore — 560041 DEMAND NOTICE
Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AllL”) (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AlIL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2)
of SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the
notices together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses,
cost, charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on
their last known addresses have returned un-served/unclaimed and as such they are hereby informed by way of public notice.

Loan No. / Name Of The Borrower / Co-Borrower And | NPA DATE Date Of Outstanding Loan Amount
Address Guarantor Name Demand Amount
Director Name Notice
1 Rs

RHHLBANO000041294 / MR. ANKUSH | SWATHI 06.12.2019 | 22.12.2025 | Rs. 98,20,176.75/- .
JOSHI, Padmalaya Residency Flat No. (Rupees Ninety- 43,52,000/-
404, 2nd Main 5th Cross 2nd Stage eight Lakhs Twenty (Rupees
Vittal Nagar Bangalore — 560078. Thousand One Forty-Three
Also, At: Flat No. 102, 1st Floor, Hundred and Lakhs Fifty-
A Block Unicon North Brooks 46, Seventy-Six and | Two Thousand
Veerasagara Village, Yelahanka Hobli, seventy-Five paisa Only)
Bangalore-562125. only)

Property Address Of Secured Assets:- All the piece and parcel of the Residential property situated in Flat no. A-102 on
First Floor, Block No. A in scheme called Flexible repayment scheme situated at : Beside Flat no 102 , First Floor, A block
Unicon North Brooks - 46 Sy No 4/4, VVeerasagara Village, Yelahanka Hobli, Bangalore North Taluk admeasuring 1045 soft./
sg. and undivided proportionate share of land and common facilities.
In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and
the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security
Interest Act. 2002 and the applicable rules there under.
Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated : 23.12.2025 / Place: Bangalore Authorized Officer, Authum Investment & Infrastructure Limited

financialexpress.com
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IN THE COURT OF THE HON'BLE XIX
ADDL CITY CIVIL JUDGE AND SESSION
COURT (CCH-18) AT BANGALORE

P & SC No. 527/2025
BETWEEN: 1. Smt. Sharada S Aihole, W/o.
Late Mallikarjuna.S, Residing at C/o.
Mallikarjuna, Aged about 45 Years, Natekar,
V2 Rudra Nilaya, 1st Floor, 2nd Cross, Mydala
Road, Opp. Ravi Darshan Apartment, Sanjaya
Nagara, Kyatasandra, Tumakuru - 572 104. 2.
Master. Jayanth M. Natekar, S/o Late
Mallikarjuna S, Aged about 14 Years (Minor).
Residing at, C/o Mallikarjuna Natekar, V2
Rudra Nilaya 1st Floor, 2nd Cross, Mydala
Road, Opp. Ravi Darshan Apartment, Sanjaya
Nagara, Kyatasandra, Tumakuru-572 104,
Represented by Petitioner No.1 ...
PETITIONERS
AND: NIL...RESPONDENT

PUBLIC NOTICE REGARDING PETITION
FOR GRANT OF SUCCESSION
CERTIFICATE
Whereas the above named petitioners have
filed a petition before this Hon'ble court
praying for the grant of a succession
Certificate in Respect of the movable assets
(Fixed Deposits and Savings Accounts
Balance) left behind by the deceased
Sri.Mallikarjuna.S @ Mallikarjuna Natekar,
who died on 07-04-2025. Petitioner No.1 is
the wife Petitioner No.2 is the minor son of
Late Sri. Mallikarjuna's @ Mallikarjuna

Natekar.

The deceased's assets, comprising sing bank
deposits /securities held at State bank of
India, Peenya Branch, Bengaluru, amount to a
total sum of Rs. 55,69,460/- (Rupees Fifty Five
Lakh Sixty Nine Thousand Four Hundred and
Sixty only), as detailed in this schedule
annexure to the petition.

Any person who objects to the grant of the
said succession Certificate in favour of the
petitioners or has any claim to the said assets
is hereby called upon to appear personally or
through an advocate before this Hon'ble court
onor before the 06-01-2026 at 11:00 A.M and
file his written statement of objection, failing
which the petition shall be proceeded with

PUBLIC NOTICE
(LOSS OF ORIGINAL SALE DEED)

This is inform to the general public that,
my client M Marappa, S/o Muniyappa,
residing at No.19/B, Near Manjunatha
Layout, Dooravaninagar,. Ramamurthy
Nagar, Bengaluru has lost the original
Sale deed 30-03-1995, vide document
bearing No.14576/94-95 at Book-l,
Volume 1025, Pages 187-190,
registered in the office of the Senior
Sub-Registrar KR Puram Bengaluru,
which have been lost / misplaced on
10-07-2025 at while travelling. In spite
of my best efforts | could not trace out
the said Sale deed.

Anybody found this document or in
possession of the document may be
returned to the above address. If any
objection may lodged in writing within 7
days from the date of this public notice
to the below mentioned address.

B.S. MALI PATIL, Advocate
No.13/1, Cubbonpete, 10th Cross,
Benglauru. Mob: 9845461350

IN THE COURT OF THE 1st ADDITIONAL

Respondent No.2:

2. Smt. Keerthi, Wife of Umesh, Aged about 32
years, Residing at No. 608, Il "G" Cross,
Judges Colony, Basaveshwara Magara, 2nd
Block, 3rd Stage, Bangalore-560 079.
'WHEREAS, the APPELLANT above named has
filed the above Appeal under order 41 RULE 1
read with section 96 of the Code of the Civil
Procedure for the relief of Declaration and
permanent injunction. The court has posted
case on 28.1.2026 at 11 AM for appearance of
you personally on that day. Hence, you are
summoned to appear before the court on the
said date, otherwise the Hon'ble court will be
deciding the matter in your absence by placing
ex-parte.

[Notice under Rule 13(a) proviso]
PETITIONERS : SRI T.S. NARAYANA REDDY
S/0 SUBBARAYAPPA, AGED ABOUT 50 YEARS,
RIAT TAVAREKERE VILLAGE, KUDUMALA|
POST, MULBAGAL TALUK, KOLAR DISTRICT -
563131, AND ANOTHER.

By Sri. K. ABHINAV ANAND, ADV., Vs
RESPONDENTS:1.THE DEPUTY
COMMISSIONER BENGALURU URBAN
DISTRICT, KG ROAD, BENGALURU-560009.
AND 11 OTHERS.
To
RespondentNo.: 12

12. SMT KALAVATHI D/O LATE
VENKATARAMANAPPA AGEDABOUT 37 YEARS,
BHOGANAHALLI VILLAGE, VARTHUR HOBLI,
BENGALURU EAST TALUK -560087.

Whereas, a Writ Petition filed by the above
named petitioner under Article 226 & 227 of the
constitution of India, has been registered by this

SCHEDULE
All the piece and parcel bearing Survey Number
202 situated at Nelamangala Village, Kasaba
Hobli, Nelamangala Taluk, measuring East o
West : 30 feet and North to South : 50 feet

Bounded on the: Court.
East by : Bharath Gas Road, West by : Property EI'I'IBI'QSHWWWIS hereby given to you to appear
of Jogara Gangaiah, North by : National | |in this courti through an Advocat

DISTRICT AND SESSIONS JUDGE,
BANGALORE RURAL AT BANGALORE | = ...
A Mo, TR0 NEXT DATE OF HEARING ; 19.01.2026
BEMEEN:SrI.Muduarangilah T il e
AND : Sri. Umesh and others MIHE ”'%%%ﬂgf:;@""”“”
..RESPONDENT
WRIT PETITION NO. 9497/2020
APPEAL SUMMONS TO RESPONDENT : 2 [KLR RES]
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Highway No.4 and South by : Properly of
Govindappa, now in possession of

instructed or thlough some one authorized by
law to act for you in this case, at 10.30 A.M. in

Muddarangaiah. the forenoon on 19.01.2026 to show cause why
Given under my hand and seal of this Courton |  {rule nisi should not beissued.
the 12.12.2025 at Bangalore. If you fail so to appear on the said date or any

By order of the Court, Chief Administrative
Dfficer, District & Sessions Court,
Bangalore Rural District,

date to which the matter may be
poeled as directed by the Court, without any
further notice, the petition will be dealt with, heard

Bangalore-560 009. and decided on merits in your absence.
Address of the Plaintiffs Issued under my hand and the seal of this courton
MYLARAIAH ASSOCIATES, Advocates 18TH DAY OF DECEMBER 2025.
No. 23, Ground Floor, Suraj Sadan By Order of the Court
\p ts, 2nd Cross, Gandhi Sdi- ASSISTANT REGISTRAR

Bangalore - 560 009. WRIT UNIT- 1l

Fodo-Q
ToHreds IsuR

NEXT DATE OF HEARING ; 19.01.2026
FORM Ill-A

IN THE HIGH COURT OF KARNATAKA
AT BENGALURU
WRIT PETITION NO. 9497/2020
[KLR RES]

[Notice under Rule 13(a) proviso]
PETITIONERS : SRI T.5. NARAYANA REDDY|
S/0 SUBBARAYAPPA, AGED ABOUT 50 YEARS,
RIAT TAVAREKERE VILLAGE, KUDUMALA
POST, MULBAGAL TALUK, KOLAR DISTRICT -
563131. AND ANOTHER
By Sri. K. ABHINAV ANAND, ADV., Vs
RESPONDENTS:1.THE DEPUTY
COMMISSIONER BENGALURU URBAN

DISTRICT, KG ROAD, BENGALURU-560003.
AND 11 OTHERS.
To

RespondentNo.: 9

9. SMT LAKSHMAMMA W/O LATE
VENKATARAMANAFPA AGEDABOUT 57 YEARS,
R/AT. SIDDAPURA VILLAGE, VARTHUR HOBLI,
BENGALURU EAST TALUK -560087.

Whereas, a Writ Pelition filed by the above
named petitioner under Article 226 & 227 of the
constitution of India, has been registered by this
Court.

Emergent Notice is hereby given to you to appear
inthis courtin person or through an Advocate duly
instructed or through some one authorized by law
to act for you in this case, at 10.30 A.M. in the
forenoon on 19.01.2026 to show cause why rule
nisi should not be issued.

If you fail so to appear on the said date or any
subsequent date to which the matter may be
posted as directed by the Court, without any
further notice, the petition will be dealt with, heard
and decided on merits in your absence.

Issued under my hand and the seal of this courton
18TH DAY OF DECEMBER 2025.
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